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IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY, THE TWENTY THIRD DAY OF AUGUST
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 29784 AF 2011

Between:

tV.K.Baig, S/o Late M.D.A. Baig, Aged about 70
Resident of 11-5-548, Red Hills, Hyderabad, A.P.

years, Occupation Business,

...PETITIONER
AND

1 The State of Andhra Pradesh, represented by the Principal, Secretary in the
Department of Revenue, Government of A.P. at Hyderabad, A.P.

The State of Andhra Pradesh, represented by the Affairs, rep.by Secretary in
the Department of lVlunicipal Administration, Government of A.P. at
Hyderabad, A.P.

The District Collector, Hyderabad District, Hyderabad A.P.

The Commissioner of the Greater Hyderabad Municipal, Corporation, Tank
Bund, Hyderabad, A.P.

The Zonal Commissioner, GHIMC, Khairtabad, Hyderabad, A.P.

The Tahsildar, Nampally Mandal, Nampally, Hyderabad, A.P.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances staied in the affidavit filed therewith, the High Court may be

pleased to issue a writ order or direction, particularly in the nature of Mandamus

to the respondents herein to demolish the road encroachments on the road

abutting the Red Hills Hillock, particularly bearing ltlunicipal Nos. 11-5-489 to 11-

5-53'1 adjacent to the Red Hills Garden and Water Reservoir.
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l.A. NO: 1 OF 2011(WPMP. NO:36895 OF 2011)

Petition under Section i 5 i cpc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to
grant protection to protect the life, liberty and modesty of the petitioners and their
families tenants and neig hbours.

Counsel for the Petitioner : SRt SAROSH SAM BASTAWALA

Counsel for the Respondents No.1,3&6: Gp FOR REVENUE

counsel for the Respondents No.2: Gp FoR MUNcTpAL ADMN & URBAN DEv

Counsel for the Respondents No.4&5 : SRt R.RADHA KRISHNA REDDY,
(sc FoR GHMC)

Counsel for the Respondent No.7 : SRI K.VUAyA KUMAR REDDy

The Court made the following: ORDER
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THE HON'BLE Tt{E CHIEF JUSTICE ALOK ARADHE
AND

THE IION'BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION No.29784 of 20ll

ORDER:1per the Hon'ble rhe Chief Justicc Alok Aradhe)

None for the petitioner.

Mr. Mohd. lmran Khan, learned Additional Advocate

General appears for the State

2 In this Writ Petition, the petitioner is aggrieved by the

action of the respondents to demolish the road encroachments

on the road abutting the Red Hills Hillock, particularly bearing

Municipal Nos. 1 I -5-489 to I I -5-53 1 adjacent to the Red Hills

Garden & Water Reservoir.

3. We have heard the learned Additional Advocate General

and perused the record.

4. In the facts and circumstances of the case, we issue the

following directions:

i) The Zonal Commissioner, Greater Hyderabad

Municipal Corporation (GHMC), Khairtabad, shall
16-

issue notice tol]1g petitioner as well as any other
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person who lnay be in occupation of the subject

land;

ii) The Zonal Commissioner shall carry out surey so

as to ascertain the encroachment on the subject

land and shall afford an opportunity of hearing to

all the parties and shall perrnit them to fumish

documents, if any, in support of their claim;

iii) ln case the subject land is found to be a

Government land, the Zonal Commissioner shall

initiate action for removal of the encroachment in

accordance with law.

ir,) The aforesaid exercise shall be carried out by the

Zonal Commissioner within four (4) months from

today.

5. Learned Additional Advocate General undertakes that in

case any encroachment is found in existence on the subject

land, assistance of the police shall be provided to GHMC for

removal of such encroachment.
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6. Needless to state that any person aggrieved by an order

directing removal of encroachment shall be at liberty to take

recourse to such remedy as may be available to him in law.

7. Accordingly, the Writ Petition is disposed of.

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs.

ASSISTANT REGIS
AH
AR

SD/- K. VEN
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To,
'l . The Principal, Secretary in the Departrnent of Revenue' Government of A P'

at Hvderabad, State of Andhra Pradeslr' A P'
2. il;t#"irii i|iiiir"o"pJ.t.."t or-Munrcipat Administration, Gov-ernment of

A.P. at Hvderabad, State of Andhra Pradesh, represented by the Affairs, A P'

s ih" oittii"l Colt"iior, Hvderabad Dislrict Hvderabad A'P'
i. fii" C"iii*issioner .jt ti " Ci"rt.i uy,1era6aO tvlunicipal, Corporation, Tank

Bund, HYderabad, A.P.
s. ineTonlr Commissioner, GHMC, Khairtabad, Hyderabad' A'P'

6. iij;i;ii;ih",1 NJmparrv lvlandal Nampallv, Hvderabad' A'P'
;. iii; ft;-C'nairmari &' Housing commiisioner' -Andhra 

Pradesh l-|g'!Lns
' a;iro,'6-rrhrkiipi sriroin6., rinioitio' Grounds Road' Hyderabad - 50000'1'

A.P.
e. dne CC to SRI SAROSH SAI\'1 BASTAWALA, Advocate-'I9.P^VC}

e: 5;; dc i; SHi r<.vr.nvnrurvrAR REDDY, Advocate loPUCl
ib.il; dc i; aFii ri.nAoHn iinrbHNnkEoD-Y, (sq FoR GHrMC)' tpJVCl
ii.iil -cbJto bc ron neVerrrue, High court for the state of Telangana.

TOUTI
rz.iii'6c, ro Gp FoR MUNCtpAL ADrvlN & URBAN DEV, High court for the

State of Telangana. [OUT]
13.Two CD CoPies-.BSK

.GJP

!



HIGH COURT

DATE D :2 310812024

.,/
,,i-,"'

./, _,'-

--=.-":'---,.1F.i 1." --..
ii"" -''1i,.. -\.

,,a.

6

.4

,1.'

I ,)
\1.
\-)
'l /,<

\..

0 7 tir 2[A

t

ORDER

WP.No.29784 of 2011

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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